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ORDER

Learned Counsel for the petitioner is present. Ld. representative for the

Income tax Department as well as for the SEBI is also present. However, none

appears for the RD/ROC. It is represented by the Ld. Counsel for the petitioner
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that pursuant to the directions passed by this Tribunal on 10.11.2017, notice to
the Income tax Department has been taken and in response to the same,
Income tax Department has filed its observations/objections and also a copy of
the same made available to the Ld. Counsel for the petitioner, to which, Ld.
Counsel for the petitioner seeks time to file its reply within 2 weeks. Taking
into consideration the said request, two weeks time is granted. Rejoinder will

be filed by the Income tax Department, if necessary.
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